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Bills and xesolutions presented to
the House on the 14th March, 1973."
.

' MR. DEPUTY SPEAKER: The ques-
tion is:

,“That this House do agree with
the Twenty-fourth Report of the
e Committee on Private Members'
Bills gnd Resolutions presented to
the Housd on the 14th March, 1973."

The motion was adopted.

——

—
15.30 hrs.

.
RESOLUTION RE: NATIONALISA-
TION OF FOREIGN OIL COMPANIES
AND OTHER VITAL INDUSTRIES—
Contd.

MR. DEPUTY SPEAKER: We con-
tinue the discussion on the Resolution
by Shri H. N. Mukerjee. He has al-
ready taken fifteen minutes. He will
continue his speech.

SHRI H, N. MUKERIJEE (Calcutta—
JNorth-East): Mr. Deputy-Speaker,
Sir, on the last occasion moving my
Resolution on the nationalisation of
foreign oil companies and other vital
industries, I had referred to Govern-
ment's fighting shy of countering
monopoly interests—foreign as well as
Indian in this country. And this pe-
culiar preference for soft options is
seen most calimitously in the case of
foreign oil companies because they
have been for years now a dreaded
intprnational menace to the cause of
freedom particularly of the develop-
ing countries.

Last time I tried to show with some
figures how they impose a heavy drain
on our economy and especially on our
foreign exchange position. 1 tried to
show Low they blackmail us over
prices and; of course, they generally
behave as they were sovereign States
on Indian®*soil They have further the
grass to buy up stooges in high gov-

. ete. (Res.)

ernment and other places—and to our
shame, in this country there are peo-
ple who are ready to do their bidding.

15.36 hrs

[Surr S. A. KApER in the Chairl

As I finished last time, 1 was speak-
ing of the shabby and planned scutti-
ing of Shri K. D. Malaviya's efforts
to free ourselves of foreign oil shack-
1 esl was, referring to such things as
the recurring Bechtel scandals and the
hurdles which are deliberately and
plan-fully and mischievously placed in
the way of the Takru Commission, If
I intended to be cantankerous, I could
even bring in the names of certain
civil servants who have sametimes
figured here already over privilege
motions and that sort of thing, civil
servants who appear to have gold them-
selves 1o the foreign devii who can
0il their palms a great deal more than
the country’s excheauer can afford.

Sir, thanks to this apparently in-
cradicable deficiency of the Govern-
ment, even the public sector in oil, as
my friend, Shri Barooah, should know
very well, bristles with pitiful people
who pass for experts since they once
used to eat the salt of these very
foreign gcompanies.

It is not surprising that these foreign
interests continue to ignore govern-
ment directives and drastically reduce
employment. I have here a whole file
in regard to job security in foreign oil
companies, which is a recurrent theme
of discontent in this House. They go
on drastically reducing employment,
specially in the eastern Stales where
thousands of employees are thrown
off—they get their services terminated
through all sorts of crooked methods.
Then the foreign oil companies hand
over much of their work to contrac-
tors who do their bidding. They do
such things as the installation of a
computer in spite of the protest of the
employees in Bombay. And they do-
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all this with a view to pressurising
Government and showing their com-
plete indifference to the requirements
of the Indian economy. They are like
a gangrene in our body-politic and
they call for rooting out with hot iron,
and we can do it in civilised fashion
by nationalising these foreign oil re-
sources.

In order to continue their strangle-
hold over this country. the oil com-
panies have lately been making all
sorts of proposals to the Government,
including equity participation. They
are encouraged by Governmentl's
rather sheepish attitude to be seen.
for example. in the recent idea of
throwing open the offshore areas for
foreign oil monopelists. The argument
presumab.y is that we have oil short-
age and we must make it up and,
therefore, let the Japanese or the
Americans.or the Rhodesians or any-
body else. for that matter., dig it up
and do it for us, provided they con-
cede theoratlically a nominal owner-
ship. This is the pseudo-planners’ line
which even today in S%ri Barooah's
regime appears lo pass musler. This
is the kind of thing about which I
hope Shri Barooah. when he replies,
would try to give the House some
satisfaction.

If we proceed in this fashion, if
we do not check our ways, we shall be
opening up our entire continental
shelf to these wicked foreign inlerests.
And naturally today a dozen or more
companies are reported to be in the
queue, to the delight of the tin-gods
of Shri Barooah's Ministry.

When one sees these things. one
might even have a feeling that poor,
old Asoka Mehta was perhaps only
an infant in this business of opening
India's womb to economic penetration
by foreign interests,

In the last few weeks, howevyer,
good news has come of oil cartels
having to bow to Iraq's takeover legis-
Jdation—Iraq which today is ‘our
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nearest friend in the Arab world. And
this should remind us that thtele inter-
national oil companies need not con-
tinue to be the link between the pro-
ducing and the consuming nations.

In this regard., as I said last time,
the attention of the External Affairs
Ministry in particular, ought to be
directed, and in co-operat!sn ‘with the
Petroleum and Chemicals Ministry
and other relevanlt Ministries, we
should try to get inlo direct associa-
tion of whatever sort is feasible with
the oil producing countries.

Recently a'so, we have seen some
very heartening ~reports. The leading
Soviel oil expert, ‘who is known all
over the world, Professor N. A.
Kalinin, whose report in 1956 on
India's oil prospecls pul this country
on the oil map of the world gave an
interview, and then he wrote a maga-
zine article which is being distributed
by some news agencies in which he
says that in this country we do have
enough resources which we can work
up in pretly guick time. I am guoting
from his report:

“A new reassuring geological,
geophysical assessment has appear-
ed in Assam, Gujarat, Punjah, West
Bengal, Tripura and especially in
the littoral of the Arabian Sea, and
there is no ground to doubt that the
mineral wealth of India is adequate
to meet the requirements of the
country.”

find that this is also in accord with
what is said in a book ilke oil and
World Power by Peter R O'dell or the
authoritative book, The Political Eco-
nomy of International Oil and the
Unde~-developed Countries, written by
Michael Tanzer. Those also make the
point that in India, if a real effort is
made we can in very quick time al-
most be sef-sufficient in regard to the
production of oil. ‘It may be a tall
drder apparently but if we do make
a serious effort we can make a real,
genuine advance in that direction.

-t
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This book by Tanzer—I want to
refer to barticularly I do not have
auch time, the Political Economy of
International Oil and the Under-
developed countries, should be studled
very carefully in Mr. Borooah's Minis-
try. He s recognised as one of the
rhost important writers on this sub-
ject in agy cpuntry in the world today,
and inciden#lly he was recently in
this country and he gave an interview
to the Economic Times which was re-

poried on the 30th January, 1973, and ,

* in this interview. Dr. Tanzer said that
Incdia should nationalise all foreign oil
cothpanieg and should pay no compen-
sation which they do not deserve
since they have already pumped away
mammoth profits, e said again that
India should look to the example set
by the Chilean Government in regard
to the International Copper Company.
New winds are blowing from Paris
to Chile and all over the wor'd. and
T hope something of that infection is
caught in the Petroleum Ministry and
we go ahead in the direction that we
should,

1 know that what we lack in tihis
country in ressect of this particular
issue is not the mea~s but the will to
do it. If Government relies on private
foreign investments, especially of the
wily and enormously resourceful oil
barons for developing the key areas of
the economy, in spite of the industrial
policy resolution of 1956. it would be
selling out our people's birthright for
a mess of pottage. Government may
try fo make it appear attractive in
the short run, They may try to make
it attractive in the short run by hav-
ing some arrangements with forelgn
companies and work up some oil shat
would be good enough for our pur-
poses, but its long term implications
are absolutely disastrous. More than
‘half of our people live below the
poverty line and the devi! alone knows
what torturg that means from day to
day. We hear of Garibi Hatao today,
‘but long ago. in the Mahabharata it
had bren said that poverty was like

etc. (Res.)
paryaya maranam, death by degrees.

qfrITaa m{ TR, LA w T |
srforafafa o svaq varg worfg o

“Poverty is worse even than the death
of a8 husband or a son, because it is
nothing more or less than death by
degrees.”

Every year in the eastern region of
our country from where my {riend
Mr. Borooah comes, like I do, accord-
ing to the Government Statement in
this House 14,000 children, infants
between the ages of ‘1 and 5. become
blind because of lack of nutrition. Is
it imagined that we can lift our coun-
try out of this absolute morass with-
out genuinely deep-ranging Pprog-
rammes of reconstruction? Is it be-
lieved that merely by tinkering with
this or that kind of economic policy
we are going ahead with tackling the
problem of poverty, or is it imagined
that some sort of expression like
socialit planning o- garibi hatao
recited from time to time would
just do the trick? This country has
fo wake out of its present deep stupor
to mass awareness and activity. And
if the Government means business—
I have my doubts—the Government
should take the initiative, having the
massive support it claims to have a
massive programme and it should take
the initiative in rousing popular
enthusiasm in order that the country
might be reconstructed.

That is why I am asking for the
introduction of genuinely and truly
basic policles of change and imple-
mentation of them. It is with this idea
of genuinely basic transformation of
our economy that I commend this
resolution to the House, I say again
that I have no illusions about Govern-
ment’s reaction but I do hope- that
the Government would take, even from
a pragmatic point of view, the stand
that we are going to begin the process
of nationalisation of the foreign ofl

.
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interests, lock, stock and barrel. There
is going to be no shiily-shallying in
that. That is why I have categorically
worded my resolution. From the
amendments which have come forward
] can sense something of the support
which I can claim for it but that will
be for later. In the meantime ] com-
mend this resolution to the House
because I do want Government to
begin at least a process of basic eco-
nomic reconstruction.

MR. CHAIRMAN: Resolution moved:

“This House is of the opinion that
Foreign Oil Companiegs and other
vital industries under the control
of the 75 monopoly houses be na-
tionalised.”

MR. CHAIRMAN: Before I call upon
other hon. Members, how much time
will the hon, Minister take?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Twenty minutes will do.

MR. CHAIRMAN: Out of two hours
for this Resolulion, about half an
bour has been taken by the hon. Mover
and we need 20—25 minules for the
hon. Minister. We have the balance.
1 have five speakers un my list and
those who move amendments also
may like to speak. Amendments to be

moved, -
SHRI M. C. DAGA (Pali): Sir, 1
beg to move:

That in the resolution—

omit “and other vital industries
under the control of the 75 mono-
poly houses™ (1)

SHRI S. M. BANERJEE (Kanpur):
Sir, I beg to move;
That in the resolution,—

for “vital industries wunder the
coptral of” substitute—

“key industries owned and con-
trolled by” (2) v

That in the resolution,—

add at the end— ’
“latest by 31st December, 1973"
(3).

Before I began to speak, I must
congratulate you on your appointment
as Chairman, 1 was not here on that
day. I must thank my hon. friend
Shri Mukerjee for mov.ng this reso-
lution at an opporiune movement, The
mines have been taken over by the
Government and a very vocal section
of the ruling party says that the key
indusfiries should be nationalised ang
foreign oil companieg should be taken
over by the Government, I fully agree
with what Shri, Mukerjee has "said.
Shri Malaviya took over at the time
of the .ate lamented Pandit Nehru
and went head; he was half way
through when he was sent out. Simi-
larly Dr. Trigunna Sen was pulting
pressure on foreign oil companies, oil
cartels to reduce the prices but then
he was also sent out of the Cabinet.
Mr. Gokhale was in charge of this
Ministry and also of the Law Ministry
and now we have our friend Shri
D. K. Borooah who is known for his
progressive oullook. This ministry
which is known as the Petro Chemicals
Ministry is slippery Ministry; I want
to warn him. I am sure that he will
try to know what is in it and how
is it that the Government has not been
able to give clearcut decision about it.
1 am sure he will be able to pressurise
his own colleagues and tell them that
time is fast approaching or it has
almost come when these foreign oil
companies should be taken over,

Sir, my hon. friend Shri II. N.
Mukerjee has rightly advocated the
case. He has mentioned how the
monopoly houses have grown in this
country, how Tatas, Birlag and also
foreign monopolists who were con-
trolling the economy of our country
repatriated their profits. I do not want
to quote those once again but I would
request the hon. Minister to kindly
consider whether the attitude of these
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oll magnates would be tolerated by
any Gevernment which had any self-
respect, They dictate their own terms
Prof. Mukerjee has said—fantastic
terms were given lo these foreign
tycoons and it is quoted in the Esti-
mates Committee’'s words— .

'a!'narr various assurances and
concessions, the following two are
very important:

Rights of the oil companies re-
garding import of crude oil and
pricing of the Petroleum products
on the basis of import parity.’

I am sure that this House will join,
with the exception of those who be-
lieve in keeping the monopoly houses
alive—except Jan Sangh party, other
parties will join us or support the
Resolution of the hon, member—Shri
H. N. Mukerjee and the Government
will have no hesitation in giving a
definite answer to this.

Sir, I have one more amendment
i.e. ‘latest by the 31st December, 1973
I want an operative clause—it should
be taken over and it should be na-
tionalised—but when? Because the
reply will be given by the Government
that we are wedded to Socialism, we
talk of Socialism, we are trying to
practise socialism also and naturally
we would do it; why do you not have
faith in us?

We see that Industrial Polley Reso-
lution is also having a different devia-
tion and shape. I think 31st December
1973 may be put. It is only March now
and I am prepared to accept an amend-
ment to the clause if he says 1st April,
1974, even than I am ready to accept.
Let him move an amendment. There
should be a time limit so that the
country knows that Governrment is
prepared to do so. ‘Their ownership
should be taken away by the Govern-
ment,

3864 LS—11
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I once again ¢ atulate ho -
i ongr, n.
member—Shrj H. N. Mukerjee, for
moving this Resolution,

SHRI BHAGWAT HA AZAD
(Bhs_.galpur): Sir, I would start by
quoting what Mr. P, C. Sethi, the then

Minister had to say about this in the
Rajya Sabha:

“While all the implications of na-
lionalising the foreign private oil
companies in India were examined
‘very seriously’, negotiations are in
progress with them for removing
some irksome provisions in the
existing refinery agreements.”

Mr. H. R. Gokhale, the predecessor of
the hon. Minister, told the Consultg-
tive Committee of Parliament on 29th
May, 1872 that a flnal decision will
be taken only after the official study
was over. Sir, at no point of time
has Government ever given the inkl-
ing that they are not thinking of na-
tionalisation. Why do we say that
there should be nationalisation ime
mediately? Does the Government of
India still need facts and figures about
the commissions and omissions of
these three western oil companies—
Burmah-Shell, Caltext and Esso, who
have looted the country? Facts and
figures will speak for themselves as
to how they have made loot in the
country. They have made huge pro-
fits in this country but they have not
been sincere. In 1965 during the
Indo-Pakistan conflict when Govern-
ment wanted them to have more of
capacity to produce petroleum pro-
ducts, they did not agree. Very re-
cently, during the Bangladesh crisis,
when they were asked to have more
capacity they did not and they refused
to market the products imported from
the rupee currency countries, In this
country where they have been brought
up, with a minor investment of Rs. 62
crores, they have repatriated profits
in thousand of crores. But they would
hever care as to what the interests
of this country are, .
2
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We know how important oil is for
our industry, transport and for every-
thing we need. I do not want to
arouse the Dulles phobia, that ghost
which had been laid to rest for long,
how when Pakistan committed aggres-
stfon on Jammu and Kashmir, Dulles
threatened us saying, “We shall stop
the oil and see how you fight the
freedom battle in that part of the
country”. The Brilish manoeuvre,
that sweet charming Mountbatten say-
ing “On 1st January you must an-
nounce the cease-fire” js another story
of our genior partner in the Common-
wealth.

In spite of the big profits they are
getting from our country, every day
they dictale us terms. Their invest-
ment of Rs. 62 crores is very minor
compared to our invesiment of Rs. 300
and odd crores in our two important
refineries, Yet. they dictale {erms
saylng, “We shall get crude from this
source and mnot from thal” because
these international cartels of oil have
got their own secrets in hiking up and
down the prices. In this country, we
have the privilege to have one man
who is among the five oil experts of
the world. I had been to the middle-
east countries not once but many times
and I have always been told, ‘You
have got one expert in your country
and that is Mr. K. D. Malaviya™. What
is the use to which we are putting this
great expert? I may be wrong, but
I think I am right in saying that since
Malaviyaji left,—he was the man who
put this country on the o0il map of
the world and enabled us to fight the
neo imperialists and old imperialists
—since he left, this department has
not done anything much to their credit.
I know the minister will confront me
with figures of increasing investment
and production of petroleum products.
In terms of output they may say that
the country has advanced, but if we
consider the potential we have gone
backwards and not forward. I hope
Shri Malaviya has returned to Delhi
from the Bombay hospital. Thig coun-
try is grateful to him for his service
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to the cause of the oil industry, We
know how the oil prices are manoceuvr-
ed, hiked up by the internationnl car-
tels and how they pressurize the
government to increase the prices,
These companies dictate terms to us.
They want to import crude, Then they

.want expansion of refineries only for

huge profits. Even though they get
profits manifold, they are not in-
teresied in the least in th{® develop-
ment of the country in which they
are reaping huge profits.

16 hrs,

During the last fourteen years, these' '
three companies, Burmah-Shell, Cal-
tex and ESSO, have earned a profit
of Rs. 1,048 crores. ' Their dividend
has been as much as 40 per ceni, pro-
bably the highest in 1ihe country,
Among the foreign companies that we
have in this country, among the 201
giant foreign companies mentioned by
ithe Economic Times, these three com-
panies earn the hirhest profits. I wish
i had enough time 1o refer to all
those companies also. I must thank
Professor Hiren Mukerjee, my dearest
friend from 1952, for bringing this
Resolution and giving me a chance to
tpeak on this subject. I wish he had
separated the oil companies from the
75 monopoly houses. The other mono-
po'v houses could be taken up sepa-
rately., I have revealing facts on how
these monopoly houses, both national
and international, Tatas, Birlas, Goen-
kas, Mafatlals and so on have plunder-
ed our economy. But I would not
like to quote them here.

So far as these three companies are
concerned, they are declaring the
highest dividend, as much as 40 per
cent. They are now showing declin-
ing assctts and repatriating everything,
including reserves. Qur Ministers and
officers will say that they cannot do
anything because they have no power.
Has not Parliament given them any
power to put a stop to it? By an
accident I was in the Labour Ministry
for four years, Shri Kulkarni and
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other labour leaders came and told
me how these three oil companies are
lopting our economy and retrenching
Indian employees., As the Labour
Minister I tried my best but then the
administration is a big elephant and
it does not mowve fast. If one works
in the Labour Ministry, their oétopus
tehtacles in the other Ministries .see
that you arc piot able to move. These
companies a driving out Indian
employees by tempting them with big
compansation. They are -provided
_wilh big rooms where they sit from
morning to evening without doing any

k. Then they try to get a con-
fession from them that they want to
retire, .

When they are making huge profits
‘they say that their assets are declining.
They declare incredibly high dividends
repatriale capital and yet say that
their capifal is declining. These three
Companies, Burmah Shell, Caltex and
Esso. have already got back two and
a half {imes an amount egulvalent to
their paid-up share capital in this
country. In 1970-71, it was Rs. 62.8
crores. But, with regard to our public
seclor refienries, only two have some-
thing like Rs. 380 crores in 1970-71.
About 60 to 70 per cent of the free
world mineral oil products, refining
and marketing. are controlled by 8
international oil companies, of which,
5 are Americans and three of them
have the privilege of serving us. I
have already mentioned about the nice
service they are rendering. They had
a gross return of 24.2 per cent of their
total capital in 1970-71. It is estimated
that out of the 201 industrial glants
in this country, Burmah Shell has the
highest remittance from this country.

I would now come to the last part
of the debate. You have rung the
bell. T wish I could give more infor-
mation about these mnotorious com-
panies and the manner jn which they
have served the country. They have
swelled their yaults and wallets. They
have swelled their pockets. They are
the greatest robbers in this country.

- forced . them to sign agreements,

] etc. (Res.)

I1s the Government still thinking in
terms of those three alternatives? The
first alternative is holding of majority
shares. I hope Mr. Borooah, his Minig-
try and the Government have already
understood what is meant by holding
of majority shares in these companies.
The second alternative is revision of
agreements. I do not know what they
are doing. I think Shrj Raja Kulkarni
will be able to say much about it.
They made our employees, big and
small people, sit in the ante-rooms and
The
last alternative is nationalisation. It
is the only answer. I would request
Mr. Borooah, that he should lose no
time in taking ower these companies,
This should be decided here and now.
Nationalisation is a must. . Unless we
do this, the huge profits that are being
taken out of this country, the depletion
of assets and the retrenchment of
officers will put this country in a diff-
cult situation.

I recommend this resolution and 1
would request the Minister to take a
decision. Nationalisation is needed
most in the country, It is a much
more significant step than the general
insurance take over, It will be a much
more significant effort than the other
measures, policies and decisions that
we have taken in this country after
the massive mandate of 1971. Let that
massive mandate give courage to the
Ministry 1o take over these oil com-
panies. Also, in view of the latest
atlitude of the Nixon Administration,
we must force these ofl companies of
America to wind up their affairs here
and now.

«ft "yt Ao fag wmed (W)
awmefe wira, st @w qgeff g
fa2eft &= wolt o o 75 owrfawrd
W ¥ foeemdw s e
SO & Tiawr § g A ooy
Y X g5 & T wrar g, & gEer
frdw @t off s Ty Ewdw W
T woT g § oafew wwd
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[Surt K. N. Tiwary in the Chair]

AT FaTafa A, g da & fF
fm a8 @ sumr w1 a=Eso
AT ITHT AT oY gEE T AT
g AF ST IUN HEI AT HEAA g,
ol a% IR 4T @ ger &)
oF aw ¥ WX wmer wwga g
7T ¥ g A T OGEE g WK
T T AT T Sw g fw I T,
ot gt SifET A9 WX B aad &
wTed § 3wt dwi oy oater mmar ¥
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SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Chairman, I care-
fully listended 1o the speeches of Shri
H. N. Mukerjee and Shri Bhagwat Jha
Azad, two senior Members of this
House, and I agree with them in res-
pecy of nationalisation of these oil
companies. We had an agreement
with these oil companies in 1951-52 for
15 years and 25 years, and on expiry
of ithe period of agreement we have to
nationalise them, The amount that
they are sending by way of dividends
to their countries is too much. 1 do
not know how our Government is
allowing 40 per cent dividends to he
repatriated to their countries. After
the introduction of the Company T.aw
in our country, no company 18 allowed
to pay more than 18 per cent dividend.
and several companies have restricted
declaration of dividend only to 12
per cent. | do not know why this Gov-
ernment has allowed 40 per cent
dividends to be sent out

Mr. Bhagwat Jha Azad said that all
Indiang were elther being removed
from services or being Torced to retire.
I am going to digoute this. I have not
got the knowledge abouf the whole of

" . -
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India  but, definitely, I have got the
knowledge about my own State, name-
ly, Andhra Pradesh. There, Lhe
Indian officers are being very well
treated and are being extended all the
respect and courtesy. I do not know
from where he gathered this informa-
tion. If he thinks that this informa-
tion is correct, I request the Govern-
ment to appoint a committee of In-
quiry so that it may go into all these
aspects,

The learned Professor, while speak-
ing about foreign oil companies, has
brought 75 monopoly houses in the
picture, and he has said that, within
two or filve years, the assets of Tatas
and Birlag have gone up by Rs, 100
crores. Here I want to know whether
this amount is invested in industries
or kept in cash ~ whether labour 1s
employed or mnot whether labour is
paid wages as per the Wage Board's
recommendations or not, whether
these companies are paying the excise
duty or not, whether these companies
are paying sales tax or not, whether
these companies are paying income
tax or not and whetlher they are pay-
ing the Provident Fund of the ¢m-
ployees or not. If these companies
are just following all the rules and
regulations of the Governmenf, I want
to know, how are they making money?
1f they are making money, even ufter
abiding by the rules and regulatiuns
of the country, we have to give al.
credit to them. We need have no
opjection when they are making
money. But they are not just wasting
their money in horse races or some
other unproductive activities but they
are investing that money to create
further employment potential.

Now the learnmed professor wants
that all these monopoly houses should
be nationalised, I want to know—for
what purpose? Can he manage these
companies better than these people?
Will the professor be able to make
more profits and create more assets?
I want to know? Will hg pay more
income tax and other taxes to the
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Government. Qur Indiraji's Govern-
ment has, of course, embafkked upon
nationalisation of some industries, Lut
it does not mean that we are going to
nationalise everything. After-all,
nationalisation is not going to bring
any prosperity. Wherever any con-
cern  is not being properly managed
and wherever there ig lopt, pnly such
companies are definitely\ going to be
nationalised and ‘taken over by the
Government and that we have done.
But those companies which are being
managed well and show good résults °
and are employing people and are pay-
ing dividend, gratuity and bonus &nd
everything, whatever Parliament
passes—] do not know where ig-ihe
reason of taking over such companies.
If only on account of some spite, we
are going to do something that is not °
patriotism. The only patriotic thing
is to increase the production of the
country, to create more potential for
employment and to pay good amounts
to the Government's coffers—that
should be the criterion and no telling
day-in and day-out that we are going
to nationalise this and that. Whether
we can manage that well or not that
we have to see, Qur Government is
committed to a mixed economy. In
mixed economy, if you are going to
do away all the private people, why
not have State monopoly? Of course,
that is the Communist philosophy and
if he says that this is the policy of
the Communist Party, then 1 can
understand. Bet if he is going to
thrust it on the Congress Government,
we are not 1‘;ning to accept that.

If we want to see our country’prus-
per, we should allow the private sector
to grow and grow within limits and
after paying every tax to the Govern-
megt and giving every facility to the
labour and providing the labour hous
ing, medical, educational and other
faeilities. If any private concern s
making money in spite of that we
should not grudge it.

Moreover, all the money these

seventy five monopdly houses have

got, they are investing' in further fac-

tories which the Government eannet
¥ R |
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do. .'I‘he Government cannot do
everything and that is why it has been
wisely decided that we should have a
mixed economy. And in a mixed
economy—of course, some pe0ple may
say that being a Congressman, 1 am
talking l.ike that. Sir, neither have I
beens an. industrialist nor am I a big
monopol I am a small ryot bhav-
ing 30 acres of land and I am straight
coming from the village'to Parliament
here. 1 see, Sir, it has become® &
fashion to go on asking day in and
day out for nationalisation of every-
thing. I do not know what these
people are going to de.

That is why I express my disap~
proval of nationalisation of any busi-
ness concern that is run on sound lines
ang for the benefit of the country and
these foreign companoies, when they
go out, we have to bring them under
an autontmous body and a corpora-
tion.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I would like to speak
in Bengali which is now an inter-
national language.

AN HON. MEMBER: Is it an inter-
national language?

SHRI KRISHNA CHANDRA HAL-
DER: Yes, surely. *Sir, on behalf of
my party, the CPI(M) I extend my
full support to this resolution of Prof.
Hiren Mukherjee for the nationalisa-
tion of the Foreign 0il Companies and
the 75 Monopoly Houses. You are
aware, Sir, that these Forelgn Oil
Companies have repatriated Rs. 1040
crores of rupees to their parent coun-
tries during the last 14 years. You
also know, Sir, that every year these
foreign companies are taking away
about 2§ times their capital invest-
ment to their own countries by way of
profits through exploitation of our
country. They are‘further sating away
their capital assets by 3 per cent every

etc. (Res.)

year. Sir, ‘during the crisis of 1972
these companies blackmailed our coun-
try and deprived us of foreign ex-
change to the tune of 44 crores of
rupees, Apart frqgm that Sir, these
foreign oil companies like Burmah
Shell, ESSO etc. are also cheating the
people of this country in the matter
of cooking gas. The content of Gas
in the cylinders is being gradually
reduced. Moreover, Sir, these com-
panies are now diverting their invest-
ment to other flelds like the produe-
tion of carpolish and spark plugs ete.
I will further point out that these
companies have not yet indianised
their top executive posts. All the top
and medium executlve posts in these
companies “are still being manned by
people from their own countries. Sir,
all these things have been pointed by
the mover of this resolution, viz. hon.
Shri Hiren Mukherjee and other
speakers like Shri S. M. Banerjee eftc,
Only Shri Ram Gopal Reddy has sung
a differeni tune. We know Sir, that
0il is an essential item in various fielus
of activity. We need diesel oil for
running our trains. The goods trains
are hauled by diesel engines. They
have a vital role in the defence of
the country. Therefore if we are de-
pendent on these foreign compaules
for our requiremenis of petrol and
petroleum products, we are greatly
handicapped. They dictate their terms
to us and always try to guin advantage
at our cost. The foreign capitalist
countries who supply us with crude
oil, always try to impose their policies
on us. This has been our bitter ex-
perience in the past. We are often
blackmailed by them. Therefore it is
quite imperative and we are duty
bound to nationalise these foreign oll
companies at the earliest. Now, Sir, 1
will speak about the 75 capitalist
monopo’y houses existing in our coun-
try. These monopoly houses should
also be nationalised forthwith. The
Government had been waxing eloquent
about the ‘Garibi Hatao’ and about
ushering in soclalism ete, But Sir, we
have witnessed the progress of several
five year plans. Phe 4th Five Year
Plan will come to an end in 1974 and.

""The Original speech was delivered‘in Bengall. o
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yet we see that 22 crores of people in
our en‘untr,\r live below the poverty
line as admitted by the Government. ]
will rather say Sir, that they are on

With the pro-
gress of our plans we find that crores
of young and able bodied people of
our country who are eager to work to
bring prosperity to the countty and
to raise the national wealth are not
getting any employment opportunities,
They are compelled to waste away
their life and energy. In the rural
areas crores of people are not getting
any employment in the farm and
fields. It is a great misfortune that
in our country where the population is
like 55 crores, about 3} crores young
men are unemployed. What a shame-

+ ful situation: Sir, only through adop-
tion of this resolution, the Government
can prove its honesty and sincerity
about all the talk of ‘Garibi Hatao'
and socialism etc. which they had been
shouting about all along. This resolu-
tion is a test whereby they can prove
that they are not simply decieving and
blufiing the people but are serious
about establishing socialism in this
country, Hon. Member Shri Ram
Gopal Reddy advocated in favour of
the 75 monopoly houses and vested
interests in the name of mixed eco-
flomy. I will thank Shri Bhagwat Jha
Azad of the ruling Congress party who
boldly and strongly supported this
resolution. Now the question is
whether the Government sincerely
wantg progress in the country. The
capitalist countries of the world today
want to exploit our country through
these monopolists and vested interests
and they want to retard our progress
then we try to bring about land re-
forms in our country, they conspire
to thwart our efforts. Therefore, the
Government's declared policies, where
there is room for ample bunglings
under the pretex of mixed economy,
to protect and safeguard the interests
of these monopolists and big businesg
houses, should be radically changed.
Utiless this is done, you will not be

the gtarvation level.
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able to save the country from thesevils
like deficit financing, inflation and the
frightening burden of heavy taxation.
The hon. Member Shri Ram Gopal
Reddy has asked that if we nationalise
the monopoly houses then wherefrom*
will we gef the revenue of income tax
etc,, and how will our industries grow?
Sir, for his information 1 jwille tell
him that—in 1963-64 the total assets
of the 75 monopoly houses amounted
to Rs. 2609.9 -crores. That went up
to ‘Rs. 4032.4 crores in 1967-68 and in
1972-73 their total assets have touched
the figure of Rs. 6200 crores. From
this we can judge how they are ex-
ploiting the country,, Every four years \
their assets are going.,up by 200 per
cent. But Sir, their employment po-
tentialities on the other hand, is going
down by 7 per cent every year. Yet
the Government has granted 286 new
licences 1o these houses in 1969. In
1970 again. out of 47 licences that
were granted by Government, 20
licences went to 20 monopoly houses.
In 1971, out of 159 new licences
granied, 114 went to these mono-
polists like Birlas and Tatas, Sir, under
the provision of M.RTP. Act, if a
business house applies for expansion
worth 25 lakhs or more, it will come
under the restrictions provided for in
the Act. In order to circumvent the
provisions of this Act they always
apply for expansion just short of this
amount and in this way corner all the
industrial licences. I will therefore,
sound a note of warning that if you
really want the progress of the coun-
try, if you really want to combat the
dreadful unemployment in the country,
if you want to combat the sickening
poverty in the country and if you
want to follow an independent eco-
nomic and foreign policy then you
must nationalise these foreign oil
companies and the 75 monopoly houses
in the country. There is no choice
before you. THe colossdl profits of
these companies are being turned into
black money and they are piling up
in the banks in foreign countries. If
you car repatriate all that—money and
use it for the development of the
«ountry, only then the cherished pro-
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gress is possible. Unless you do that,
the image @f Shrimati Indira Gandhi
will be tarnished very soon, and you
will not be able to prevent the explo-
sive revolutionary situation in the
country in the coming years. You
cannot decpive the people any langer.
The suffering, and exploited masses
will not hesitate to rise in revolt and
to shed theigy blood to snath their
rights and Tedeem themselves. A
bloody revolution is around the corner.
With this note of warning, 8ir, I
.again, express my whole hearted
support to this resolution.

—

SHRI RAJA KULKARNI (Bombay—
North-East); Mr. Chairman, the Reso-
lution moved by Prof. Mukerjee has
two aspects. I wish he accepts the
amendment of Shri Daga and separates
the two issues, nationalisation of
foreign oil companies and nationalisa-
tion of the undertakings belonging to
the 75 monopoly houses, because this
is necessary to focus attention on the
burning and urgent issue where the
whole country has made out a specific
case, a case which has to be taken
cognisance of in the context of the
country’s national oil policy. If all
the members of the House unanimous-
ly join and tell Government that any
delay and indecision on nationalising
the foreign oil companies would be
harmful to the national policy itself,
it would have a decisive effect. If at-
tention is focussed on this by separat-
ing the other issue from it, it would
be more in the interest of the House,
This is my suggestion. I would,
therefore, confine my remarks to the
guestion of the nationalisation of the
foreigri oil companies.

1 have through the trade union
movement, both at the nation level
and at the international level during
last 12 years, been in the know of the
working of the international oil com-
panies, I have seen their working
both in this country and in other Aslan
countries, in the Middle East coun-

« tries, in the, Latin American countries

Foreign 0Oil Cos.
- ete. (Res.) 3

as well as at their

headquarters.

international

I would like io draw the attention
of the Petroleum Ministry to the need
{o revise its opinion about the working
of these oil companies in this country
on the basis of the recommendations
and conclusions of the Price Inquiry
Committee which the Ministry itself
had appointed during the gixties. Now
the time has come when without na-
tionalising these foreign oil companies,
the task that the Petroleum Ministry
has undertaken, of making the country
self-reliant and self-sufficient in pet-
roleum resources would be practically
impossible. Since 1971, the Petroleum
Ministry has been delaying on this
issue, In not taking any decislon, In
this House, practically on & number
of occasions during the last two years,
this issue had come in the form of
questions, short notice guestions, and
some discussions also have taken place.
But though Government had always
been saying that they wére not against
nationalisation, the reply of the Pet-
roleum Ministry was evasive., The
House was told on a number of occas-
sions that Government has got three
points under consideration. One is
the revision of the refinery agree-
ments, another is equity participation
and the third is nationalisation. On
every occasion when the gquestlon was
asked for nationalising the oil com-
panies, Government have been giving
a vague reply on all these three points.
Employees are disgusted with the oil
companies because they followed an
anti-labour policy. Reference was
made by my predecessor, Shri Bhagwat
Jha Azad, as to how, when he was the
Labour Minister, the oil companies
worked. They reduced the number of
employees on the ground that they had
no work. Enquiries were also held,
but I am not here demanding nation-
alisation only on the ground of anti-
labour facilities of oll companies.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI RAGHU RA-
MAJAH): Excuse my intervention;
since there I3 a very lazge number of
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speakers, may I suggest that the time
be extended by two hours?

MR. CHAIRMAN: If that is
pleasure of the House, we can,
What is the pleasure of the House?

SEVERAL HON. MEMBERS: Yes,
yes. Extend.

MR. CHAIRMAN: By hdw much?

SHRI K. RAGHU RAMAIAH: Two
hours.

SOME HON. MEMBERS: Two hours.

the

MR. CHAIRMAN: Then, an exten-
sion of time by two hours is granted.

SHRI RAJA KULKARNI: Thank

you,

SHR! BHAGWAT JHA AZAD: _1
want to be allowed to speak again
because the time is extonded.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I agree with Mr.
Bhagwat Jha Azad and I want 1o
speak again.

DR. RANEN SEN: Some Members
have not given their name; if they
know that the time has been exiended,
they may also wish to participate.

MR. CHAIRMAN: If they send their
names they will be allowed to speak.

SHRI RAJA KULKARNI: 1 am
supporting the demand for nationalisa-
tion of the Burmah-Shell, ESSO and
CALTEX not merely on the ground
that they have been following an anti-
labour policy. My contention has
been that their anti-labour policy is
part of their anti-national policies,
which they have been following dur-
Ing the last so many years. Their con-
tinued existence any longer, whether
It is in the refineries or in the market-
ing, is harmtul for the national growth
for the growth of our economy.

The !eﬁner:r agreements were® enter-
ed into about 20 years ago, in 1851,
1982 or 1083, “when we had not for-
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mulated our national policy® on oil, A.
lot of changes have taken place since
the last refinery agreements. Today.
the continued existence of these three-
refinery agreements is an affront to
our national pride and our hational
economic  policy. So, we canmot
tolerate this national ‘affront by con-
tinuing even for a da.v{the'se refinery
agreements. Therefore, we demand
that these refinery agreements, even
if possible, unilaterally, should be
torn up and they should be dis-
regarded completely. They should be
set aside. I do not understand, .17
the Petroleum Ministry hag not shown
that courage 1o take such decisions.
[ do not know®*what risk they are
thinking of in making such an an-
nouncement. Propably they think that
there would be certain international
repercussions. I am coming to that
aspect at a later stage—about the so-
called international repercussions.

The refinery agreements today are
an affront to our national economic
growth, Secondly the equity partici-
palion proposals which have been sub-
mitted by the Esso and the Burma-
Shell are nothing short of a sales deal
[ am sure they have something up
their sleeves. The offer is 76 per cent
in ESSO or 51 per cent in the case of
Burma Shell. Why do they want a
markiet deal? They know, they can-
not exist otherwise. They want to
continue ! - » in the interest of their
internatin ... parcn! companies. This
selling-out, of =.:ures is also obsolete.
The method of share-purchase is not
in the interest of our national eco-
nomy. I shall come to the details later
on, -

]iwy contention is that 1he refinery
agreements are completely out dated
and they have to be set aside im-
mediately. The only alternative that
exists is natlonalisation outright, But
we should also consider difficulties.
There is no reason why there should
be delay. The Govertment should
consider the changes that have taken
place during the last 20 years at the
Internitional level as well as in our
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own coantry in respetc of the develop-
“ment of the patroleum industry.

As a Member of this House as well
as a responsible trade union worker,

[ ‘have ,analysed the reflnery agree. -

.menis and have made out a case for
nationalisation of these oil companies
which ®I gpll “phased-out nationalisa-
tion.” 1 have submitted concrete pro-
posals to the Patroleum Ministry op
81st August, 1972. The Petroleum
Ministry wrote to me that the matter
was being examined and it was also

wrofaken up for discussion in the Cons

sultative Committee. But apart from
djscussion the Government has not
taken up the issfes geriously. In the
meanwhile the international situa-
tion is slipping out of the control of
our Government and the Government
is not taking cognisance of that. The
more delay, the more difficulties will
be created in the way of Government
taking drastic and firm decisions.

Government have sent one or two
of their officers to lake stock of the
sitluation and sce whether crude oi)
wis avaiiable in the middle east or
not, If a decision is to be laxen,
erude i lo be made available at
cheaper price. There should be un.
interrupted Mow of crude on a long
lerm basis. It is not difficult to deal
on government to government level on
this issue in the Middle-East coun-
tries. I want the Government to ac
cept immediately my proposition and
declare in this House that the refinery
agreements do nol exist any longer.
All the fucilities which have been given
tosthe 0il companies for the inter.
national trade, protection and other
things by way of concessions ghould
be taken away immediately. Similarly
legis’ation should be brought by the
Government here immediately declar-
ing ils Intention to nationalise the
oil industry on a certain day, say, after
five years In 1979-80. They should
also deotare that they stand nation-
alised on that day and till that time
they can take over t of
these companies. The

etc. (Res),

has got those, powers. This interven-
ing period that is four or five years is
probably required to strengthen the
hands of the Indian Oil Corporation.
and the OQil and Natural Gas Com-
mission to plant themselves effectively
in the international market both for
international business in crude as well
as in products. This time can also
be utilised for negotiating with the oil
companies the price of their assets
here. Now they have repatriated a lot
of funds and they are adopting the
policy of disinvestment. In the light
of our national policy that only an
“amount” is payable and not compens
sation. In consideration of the profits
and other monies they have repatriated
Government should dictate the price
to be paid to them. But the declara-
tion of nationalisation should be by
legislation.

There is no risk of international re-
percussions. During the last 20 years.
12 countries have nationalised the
foreign oil companies and no political
wars have taken place on this issue.
So_ there is not going to be any politl-
cal tension between America and India
on the issue of oil companies., There
are other issues to fight about. It is
an internationally accepted principle,
that every national government has the
sovereign right of ownership and »
management of its natural resources
No couniry can start a war on this
issue. I would, therefore, request that
the decision to nationalise forelgn ofil
companies be taken immediately.

wf wiiree siwe (wmwr) wwmafe
TaET Mo wHAT & o wETT SR
figar & & SEET FWGA wTAT  WTHOT
giwmomft & 25| At afk fadvit
weafrat gaTt 2w ¥ FONF TR FATET
fudw ot & ot oy W et amr
b1 v wft & qeeer Tl
ww fied ok & qw ¥ ot & ¢ Afew 0%
wner & wp wrge f , et fis g
g & o wyi, ‘o<fwor o ey
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*DR. RANEN SEN (Barasat): I
would like to say a few words on
the resolution that has been introduc-
ed by Prof. Hiren Mukerjee in this
House. Firstly, I felt astonished and
dshamed when I heard my friend Shri
Daga a little while ago because both
of us belong to the very House. From
his speech it appeared that if the big
monoply houses were not allowed to
function and if their industries were
nationlised then the Government's ern-
ings will dwindle and people wil not
et any employment. He has also said
that Government is already finding it
difficult to manage the public sector
undertakings and now if we also take
over the industries and business own-
ed by the 75 monopoly houses then we
are sure to be doomed. I had never
expected that a member of the poli-
tical party which profess to introduce
socialism in this country can possibly
put forward such an argument. I will
howeved hope that other members of
the Congress party will put up at
least a mild protest against the beca-
use In this very House on many occa-
slons many Congress members have
sald that the root cause of inflation,
price rise, and formation of Black mo-
ney in this country is the control thrt
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the monopoly houses have over the
main sources of production. The de-
mand for nationalisation of the' sugar
industry is now being voiced by many
members of the Congress party but I
have been voicing this demand since
1962 when I come to this House first.

-It is not.a question whether we must

nationalise the industries owned by
the 75 ‘monopoly houses now byt the
real question before us is \-hether or
not we should move in that direction.
If we are not to move in that direr-
tion then why have you approved the
Bill today which Shri Kumaramang-
lam had introduced in this House for
the nationalisation of non-cocking coal
mines and viewing thing in this back-
ground I feel that, Shri Daga's arev-
ments have no logic. If we are to
create national wealth, if we are to
check formation of black money, and
if we are to contain inflation in the
country, then there is no other option
than to have a complete control over
the business, property and industries
of the 75 monopely houses. It is all
the more essential because these in-
dustrialists always try to exert their
influence on the Government and other
political parties. They are also con-
trolling the big newspapers like the
Hindustan Times, the Times of India,
the Ananda Bazar Patrika and the
Amrita Bazar Patrika and  through
these newspapers they try to influence
the public cpinion in favour of capi-
talist economy. Therefore for the crea-
tion of better political and economic
atmosphere in the country it Is ne-
cessary to nationalise the industries of
the 75 houses as early as possible and
the Ministers must give an assurance
to the House in this regard.

Secondly, I would like to say some
thing about foreign oil companies. I
would not dilate on the subject how
these fobeign oil companies have been
exploiting our country for a long time
because much has been spoken by
many members of this house on this
aspect of this matter. T would lke
to say that we have seen how these
foreign ofl companiez always try to
interfere in the Interal and forelgn

" *The original speech was delivered in Bengall.
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policies of the country where they are
located. We have seen this happening
in Iran, ineth¢ Arab countires and it
s still going in Chile and in fact the
story is the same all over the world.
The Government of Chile has nationa-
liseq the copper mines owned by the
Americans and as a result of this there
wags a severe counter reaction against
that Government from newspapers, 'we
have learfit that the American tele-
phofde compan¥ in Chile and the oil in-
ierests in Chile in connivance with the
CIA tried to overthrow the lacal Gov-
.ernment. It has also been proved
time and again that these foreign oil
sampanjes owned by the American,
the British and the Dutch Goverpment
have never been fricngdly to us and
thm'e?d?e not only fon economic reasons
but also from the political and foreign
policy points of view the freedom with
which foreign companleg are operating
m India will have fo he curbed and
ihey should be nationalised. A ques-
{ion may however be raised as to whe
ther such an action will in any way
affect our plans for prospecting the oil
resources of our country. Many of my
friends who spoke earlier to me have
already made it clear that if the Gov-
ernment have the will and the inten-
tfion then there are enough resources
to ensure that our plants to exploit
petroleum resources are nof ham-
pered and if necessary, I can say
that there will be no dcarth of help
from friendly foreign countries. These
foreign countries are already helping
us and if necessary they will also
help us in future also and as such we
should not suffer from a feeling of
helplessness and we should not bank
on the help ang assistance from the
capitdlist nations.

Mr. Chairman Sir, all these foreign
oil companies during the last 14 yéarl
have exploited this country and repa-
triated Rs. 1040 crores as profits 1o
their own countries. = The enormity
of the problem can be well realised
that during the First Five Year Plan
we could miAke an investment of Rs.
‘2300 crores for the development of our

‘proposes to do in this matter

etc. (Res.)

country and ‘these foreign oil compa-
nies during the lasf 14 years have re-
patriated 50 per cent of this arhount to
their countries by way of profit only.
I would like to reiterate that from a4
points of view it is imperative to na-
tionalise these fcoreign oil companies
and the Government should have no
hesitation in this matter. Shri Dev
Kanta Borocah has recently taken over
the charge of the Ministry and I will
hope that he will show courage to
deal with this problem and will tell
this House a% to what the Government
With
these words and thanking you Sir, I
conclude my speech.

SHRI Y. S. MAHAJAN (Buldana):
Mr. Chairman, Sir I quite understand
the spirit of the Resolution brought
forward by Professor Hiren Mukerjee.
It is in keeping with the philosophy
of the party to which he belongs. Sir,
the Resolution is, like the proverbial
curate's egg. good in parts. T wish he
had not combined two disparate things
in ihe Resolution. Nalionalisation of
foreign oil companies and nationalisa~
tion of 73 big business houses in the
country are two different things. They
are not on the same level. And, as
far as the first part is concerned. I
agree, along with my frlends on this
side, that it is time we took steps to
take over these foreign oll companies.

In 1952-53, when we eniered into
agreement with them we were in a
difficult position. There was produc-
tion of petrcleum only in one well in
Assam, at that time. But since then
we have developed the Indian Of
Corporation and gradually we have
bullt up a very strong position In the
oil fleld, we can now control 80 per
cent of the oil resources, From the
latest reactions, it  appears, these
foreign oll companles have come do%wn
@ little, they are a little humbled. That
iz why they have offered 75 per cent
equity participation or some  other
alternatives. They had a monopoly po-
sition for many years and they have
taken *full advantage of that position.
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Now, tmy arﬂma&nt is that. Power
is the basis of modern industrial life.
What water is to agriulture, oil is to
industry. We should not rely for the
supply of this commodity on foreign
oil companies. This is my point. Be-
sides, it is a commodity of strategic
importance in war-time. Mr. Hiren
Mukerjee has no faith while I  have
full faith in our Government. I am
sure our Government will do the
right thing at the right time. Govern-

ment is seized of this problem. We:-

have placed our points of view quite
often in this House and I am sure the

Government will respond to our views
about it.

About the second part of the Re-
solution, I wish to say that he had
brought this last year also. Sir, we
have an industrial policy. We have a
large armoury of ‘weapons at oudr
command, to control the industrial
enterprises in this country. If you
want to start a big industry, you have
to start with a letter of intent which
is then converted into a licence. You
have to come to us for the issue of
capital and then for the import licence,
Then, again, you have got the Indus-
trial Development and Regulation Act
under which if an industry is not run
in the interest of the country it can be
taken over. We have taken over 146
sick textile mills under this Act,

As for nationalisation, I can assure
Prof. Hiren Mukerjee that we, on this
side, are committed to Socialism but
‘Socialism' cannot be equated with 100
per cent nationalisation. We are pre-
pared tp nationalise any industry with
open eyes i.e., only when we are sure
that it is not run properly, and in the
interest of the country and there is
concentration of economic power; only
when thag it is not in the interest of
the community to allow it to continue
in private hands. These are the
principles which are enshrined in our
Constitution and these are the prin-
ciples which are embodied in the
MRTP Act. So, 'we have got a number
of weapons in our armoury, to control
industry. But, if we are certain that
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an industry is run against the interest
of the country, we world surely
nationalise it. I accept the first part
of the Resolution of Prof, Hiren
Mukerjee but I cannot accept the-’
second. Sir, after 2 or 3 years of io-
dustrial depression productipn has just
come up to 7.1 per cent last year snd
if we talk of nationalisation now, that
is, if we hold the sword of' Democles
on the heads of industries, it will again
cripple industrial production. 1 do
agree with him about the need for
social reconstruction of our society..
The trouble is, we have faith in our
Government, while he has not. ™4
these words Sir, I conclude,
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DR. HENRY AUSTIN (Ernakulam):
Mr. Chairman, originally I did not
really want to participate in this de-
bate, but since I had spent over nearly
a decade in the service of oil workers
as General Secretary of the Pelroleum

. Workers' Union, 1 thought of lislening
to the discussion here. The very en-
lightening discussion inspired me to
add a little from my experience in
this field to this discussion.

At one time, it was felt that if we
nationalised or if we involved our-
selves too much in this oil industry,
the whole country would sink under
the sea, That was the view held by
ayen some prominent leaders. When
those who have studied the problems
of the oll industry in depth like Shri
K. D. Malaviya pointed out the tre-
mendous possibilities of taking this
industry over and providing it an
indigenous base, that was discouraged.

But today exports have come for-
ward with promises. Recently a scis-
mic survey was carried out by the
ONGC which revealed that in several
places In the Arablan sea and in 1ihe
Bay of Bengal and other places, there
are “lavourable structures” which
make everyone concerned about -the
economic development of our country
happy and hopptul.

Jpecting in our country,
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One of the Ministers in the Petro-
leum Ministry—I think it was ‘the
Deputy Minister—came forward with’
n statement in the Rajya Sabha that
there is tremendous scope for offshore
oil drilling in our country.

Prof. Mukerjee had also placed be-,
tore the House reporis of competent
persons including the repqrt &t Prof,
Ka.inin of the Soviet Union, on the
tremendous possibilities of oil pros-
I thought 1
should also participate in thig debate
because of the fact that since we have,
for the next 25 years, agreements wit
the oil refineries and foreign companies
this give a false'sense of security in
the matter of oil afd that makes our
own people not to step into the field
making ourselves self-reliant. Just to
take the people out of this false sense
of security, 1 thought I should say
something in the matter.

As far as the Arabian Sea is con-
cerned, particularly Kerala i§ con-
cerned, some people who have studied
the problem in depth have given me
some documents, which show that there
is tremendous scope for oft-shore dril-
ling in the Arabian Sea particularly
on the Kerala coast. I have handed
uver all those papers to Mr. Gokhale,
the then Minister for Petroleum and
he has assured on the floor of the
House that some steps would be taken,
When such possibilities are there, why
is it that—I ask—we should still cling
on to the foreign companies who, as
my friends have already pointed out,
have earned as much as Rs. 1,048
crores within a l14-year period ending
1970-71.

The Economic Times had pointed
out that as against an investment ot
about Rs. 62 crores, these three com-
panies have earned a net profit of
Rs. 1,048 crores til! 1971. I know,
through my conneclion with the trade
unions of the oil industry how the
foreign oll companies—Bvrmah-Shell
ESSO or CALTEX behave towards
their labour; how bloodsucking the
azreements they enter into with their
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workmen. Even to give one penny or
five’ pai% more of increment to the
varflous categories of workers they
were unwilling, and these workers des.
troyed themselves losing their health
contracting lung diseases and the
statistics in this regard are well known
Sir, Raja Kulkarni will be able to say
more og this®" In spite of this continu-
ojs exploifation, the managements of
these foreign oil companies have been
so arrogant and so bloodsucking, and

ws against this situdtion of exploita-,

tiod, we find this figure of over
{!1:. 1,048 crores being knocked away.

Fcay that even if the whole country
sinks under the sed, it does not matter
because thanks to our own talentis in
0il Technology, now avallable we can
get out from the sea unhurt, buf gelf-
sufficient and wealthy in this field. It
only requires self-assurance and deter-
mination.

More than the economic
of this matter, there is another
aspect which is important. This oil
industry is vitall¥ linked with our own
security. We have, seen, since our
Independence, how many times this
country has been attacked. At least
three attacks were made by Pakistan,
and China had attscked us. Now
America is again trying to sell arma-
ments to Pakistan. This problem has

*~also to be viewed in the context of the
friendship that is belng developed bet-
ween China and America. One of the
vital needs of sceurity is to see that
we are self-sufficient in this matter
of oil. Therefore, our security cannot
be lied to these three companies which
are _part and parcel of international
cartels which in turn act in collabora-
tion and in tune with international
imperialists. Therefore, it is impor-
tant that in order that our security
Is not affected or our to keep it on &
firm footing, we have to plunge into
this field making ourselves self-suffi-
cient. It is not, Mr. Daga thinks, to
exhibit ouwr progressivism that we
make this point, but we have a very
vital concern in this and we want to
see that nur security is no longer tied

aspect
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I had occasion to exchdnge views
with people who work in the oil indus-
try, people who are experts and fho
are technologists and who have given
some time to the study of the problems

-of oil industry. They tell us that we

in India have already developed suff-
cient infra-structureg and acquired
the necessary know-how to take final
steps towards gelf-sufficlency, A num-
ber of experts in ofl science and tech-
nology have come up now and {t is
time that we encouraged them. We
started doing something on our own
when our first refinery at Gauhati was
commissioned on 1st January, 1982,

In a short span of time that is, in
about a decade, we have been able to
invest about Rs. 300 crores In refine-
ries alone, as against Rs. 682 crores of
the forelgn companies over so many
years. Out of this small investment,
they had made tfons of money and
repatriated it against our own polley,
and this they have done by way of
profit alone. In our national Interest,
we should not allow these companies
to continue to exploit the lndian peo-
ple and our exchequer,

During the Bang'adesh crisis those
of us who have observed the activities
of the oll companies may remember
that when our Government put some
pressure on these companies to produce
or refine more oil they put all kinds ’
of obstacles. This behaviour of theirs
has to be borne in mind by those who
have a soft corner for them.

There are only three alternatives to
increase the equity shares, or revision
of the agreement or abrogation of the
agreements for outright nationalise-
tion. T think in the context of what
I have highlighted the only alternative
is to take It over. One need not wor-
ry to much about the iInternational
implications. In recent vears even
small countries like Cuba and Chile,
countries right under the nose of the
United States of America have natlo-
naliged their ofl Industry in their
natlonal interest. Why not we a big
sub continent, who had challenged the ' °
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[Dr. Henry Austin]
Seventh Meet, do this? I hope Shri
Borooah with his political and other
experience who is also an expert in
oil...... (Interruptions)

THE MINISTER OF PETROLEUM
AND CHEMICALS
BOROOAH): I am not an expert. I
know only what I do not know and
what others also do not know.

DR. HENRY AUSTIN: Ary way he
wvould certainly bestow some thought
on this matter. It is not just for
nationalisation that we want to do it.
But because this problem is linked with
our economic and national security as
well. I therefore congratulate Prof.
Mukherjee who has brought this reso-
lution for discussion. I fully suppert
his views.

SHRI SATISH CHANDRA (Bareil-
1y): I have great respect for the mover
of the resolution. I have known him
for the last 21 years as a man of wis-
dom, maturity and intellectual attain-
ments and therefore anything that
comes from him deserves fullest consi-
deration. 1 do not, however, under-
stand as to why he thought it proper
to mix up the specific issue of natio-
nalisation of oil companies with that
of 75 monopoly houses as it is difficult
to define them in this context. They
do not have any legal entity and exist
only as a concept under the monopo-
lies and Restrictives Trade Practices
Act. No particular industry is owned
solely by a monopoly house. They
control a variety of industries. Take
for instance the Tata's which is a
monopoly house. They control a Steel
company and also manufacture Bar
soaps and cosmatics. There are nume-
rous companies under monopoly
house., One is the subsidiary of
the other with further ramifica-
tions. Each company is a defi-
nite legal entity and has to be dealt
with separately when we consider the
quesion of nationalisation..(Interrup-
tions) 1T wunderstand the suggestion
that we mationalise the oil industry.
‘as the resolution is specific in tha* res-
pect. We can think in terms of ofl
industry, steel industry, locomotive

(SHR1 D. K.
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industry, soap industry etc. But
having been a student of acompany
law, I do not understand, what dnes
the nationalisation of monopoly houses
exactly mean because a monopoly
house is not a definite entity.

MR. CHAIRMAN: The wording o
the motion is “other viial industries
under the comtrol of the 75 monopo'y
houses. Of course, “vital industriés”
have not been defined.

SHRI SATISH CHANDRA: Sir, my
view, your view and the movers views_
may be different.

MR. CHAIRMAN: So long as i am
sitting here, I hold no view. I only
drew your attention to the wording of
the motion.

SHRI BHAGWAT JHA AZAD: In
this country, prices of vital necessities
of the common man have gone up.
There are about a dozen such goods
and soap is one of them. These in-
dustries should be under the States.

SHRI SATISH CHANDRA: After
all, we have accepted certain policies
which have developed gradually during
the pre-independence period and
during 25 years of our independence.
We are not working in a vacuum and
going by slogans. A certain indust-
rial policy has developed in this count-
ry over a long period and we have to
proceed accordingly.

0il is a most viatl industry from the
point of defence, industrial progress,
transport etc. It has a special n2=z
in national economy and when we
discuss the question of nationalisation
of the oil industry, it is a clear com-
cept and we can certfiinly think about
it. Shri Satpal Kapoor referred tO
developments in the field of oil indust-
ry. From 1952 to 1057, the petroleum
industry was in fact, under the then
Ministry of Production ard separate
Ministry of Petroleum and Chemicals
did not exist. When I moved into the
Ministry of Production from the Minis-
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try uf Defence as early as 1855, this
subject was being handled by that
Ministry. But agreements with foreign
oil companies had been| signed even
earlier, Shri N. R. Pallaj, the then
Cabinet Secretary had conducted nego-
tiations with the foreign oil companies.
Those ‘‘agreements were arrived at
after a greal deal of thought.. The
countrye had, however, no officer or
nnllter wAth any experience of oil
industry at that time. That industry
had been a close pressrve of some
“Wery powerful monopolistic cartels
abroad-in  America, England, Nether-
Jgnds, etc. Therefore, certain mistakes
crept in. The vital mistake was that
these oiI companies, were allowed to
imPert crude from fheir own sources
at the so-called prevailing world prices.
Probably, the exact word used was
Gulf prices. While we thought that
the gulf would be the Persian Gulf,
it was later interpreted to be the Gulf
of Mexico. The biggest mistake that
we committed in signing the original
agreement was to agree to the Gulf
Prices. The o0il companies, being
monopolistle concerns and huge multi-
national corporation manipulated Gulf
prices as they liked and made fabulous
profits.

Another important feature of each
agreement was that the oil companies
will not be taken over or nationalised

s=Juring 25 years after commencement
of production. This period came into
effect from the date of commencement
of refining operations i.e., is, about the
middle of 508 or late 50s. Many years
have now passed and in another six
oy’ seven years the stipulated period
1d be over. If we nationalise the
companies when that period is
over, it could be done within the terms
of agreement. If we do it tofsy it
‘will probably be going back upon the
solemn agreements which the Govern-
ment of India had entered intn. If it
is abeolutely mnecessary In national
intetest to do it even today,.we could
doit 1 am not saying that we cannot
do it. But it is a matter for ronside-
ration by this House and the Govern-
ment whether such a step has to be

. etc. (Res.)

taken today or kan be ned for
six or seven years, that is,’upto 1979
or 1980. If we regulate the commer-
cial operations of these companies’ ac-
cording to our needs ard requirements,
and take the sting out, then, probably,
we can tolerate them for another few
years, as we have done for the last so
many years. That will not be a wrong
approach as nobody will be able to
accuse us of going back on our words.

I am not against natlonalisation of
the oil industry as such. I repeat this
because some of my friends taunted
me when I started my observations. I
claim that I am as good a socialist
as they are, if not 3 better one. I
have learni some lessons on socialism
from my childhood days, and I hap-
pen to be a bit older than them.

SHRI BHAGWAT JHA AZAD: Are
you in favour of, or against, nationali~
sation?

SHRI SATISH CHANDRA: I am fer
nationalisation, but we can wait for.
six years, taking an overall view.

Let us not forget that when the Gov-
ernment negotiated these settlements,
India did not have any refinery except
a very small unit in Assam at Digbol.
Petrol and Petroleum products were
being imported from abroad, resulting
in a big drain on our meagre foreign
exchange resources. We had not dis-
covered any oil except for a few wells
in Assam. Crude had to be imported
from other countries, even if we estab-
lished our own reflnerles. We do not
have the technical know-how, There-
fore, these agreements were entered
into out of dire necessity and the
foreign companies were invited to set
up their refineries in India. Gradually,
during the last several years, and, here
I join in the tributes pald to Shri K.
D. Malaviya, under whose stewardship,
after 1057, serious ecfforts were made
to discover sources of oil within the
country. Today, 60 per cent of the
reflnery capacity in India is controlled
by the State and, in the Fifth Plan, it
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will go upto 80 per cgnt. When 80
per cent of the refining capacity is
controlled by the Government and the
efforts now being made to discover 2s
much oil as possible within the count-
ry, elther by off-shore drilling or
inland drilling prove . successful, it
would be possible for us to dispense
with our depedence on foreign oll
companies without any dislocation. To
nationalise them today may create
some difficulties for us. Let us not
forget, if we study the subject deeply,
it 1s not always easy to ensure a
steady supply of crude oil for the
exlsting refineries in the public sector.
We have to import crude oil even for
these refineries by arranging supplies
from different places as indigenous
sources are not able to meet the full
requirements of the refineries control-
led by the Government. Il.et us be
practical about it.
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In principle, I am not against the
Resolution. But, I think, it would be
better to wait for a few years before
we take such a step.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Chairman,
Sir I can assure my hon. friend, Shri
Satish Chandra, that when I advocate
nationalisation, T will not do it for
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the purpose of a slogan. I too agree
that nationalisation is not the phna-
cea cf all ills, But we should consider’
whether nationalisation will be con-
ducive to the national interest or not.
That is the very test on which we
have to. judge the Resolution.

He said that he has rn~ idea of 75
monopoly houses because thése, a
not statutorily defined. May I rem
him, that after the Monopoly Restrie-
tive & Trade Practices Act has come
into force these 75 monopoly houyses
have got a statutory recognition. There-
fore, these 75 monopoly houses haue
got a certain statutory definition of
its own. While we advocate nationali-
sation of 75 monopsly houses, we do
so because we feel that these 75 mo-
nopoly houses have got a strangle-
hold on our economy today and they
do mot allow any of our progressive
measures to come into operation one
way or the other.... '

SHRI SATISH CHANDRA : These 75
monopoly houses refer to capitalists.
They do not refer to industries as
such. They refer to men who control
these industries, not the industries
themselves.

SHRI BHAGWAT JHA AZAD: He
is out of date and out of tune with
modern India. It is houses, not men.
(Interruptions.)

+

SHRI DINESH CHANDRA GOSs-
WAMI: After all we should not for-
get that after we got a massive man-
date we brought about two Constitu-
tional amendments. One Constitutional
amendment was for the purpose of
Directive Principles, Article 39(b) and
(c), that is, for social equality, ‘“we
will take property without paying
compeasation. That Constitutional
amendent does not by itself lead to:
soclalism or does not by itself lead to
equality. That only removes one of
the road-blocks which was in front of
us. That did not allow us to achleve
our goal. May I ask: Have the Gov-
arnment in any of these cases uptil
now applied this Constitutional amend-
ment? We have not done so. After
all, this Constitutional amendment
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must I:Te translateq into practice. 1
do npt say thal there should be na-
tionalisatfbn of 75 monopoly  huuses
on one fine morning. But you should
look from the point of view of natio-
nal interest and fix priorities to
nationalise these houses which ] con-
sider, are definitely having a strange-
Rold on our sconomy.

\pne of iy hon. friends, Mr. Maha-
jan said that we had nationalised
certain cotton mills and other things.

t, I would like to tell him  that:
we have taken over only sick child-

e rgn. We have nationalised those cot-

ton mills because the textile industry
was not, functioning, propdrly.  But
this-*Constilutiona)] Amendment was
made not for the purpose of taking
over sick children but for taking over
healthy children without paying com-
pensation. Unfortunately, till now, we
have not taken over any one of these
healthy children. Though I will not
make an omnibus statement that we
should nationalise all the 756 houses
tomorrow, 1 would say that, at least
in principle, the time has come when
we should consider this matter serl-
ously.

" -

About oil, many of the things have
already been said. Mr. Satish Chandra
has said that it will be bad, we will
lose international credibility if we na-
tionalised them today when the agree-
ment is in force. After all, credibility
in the international fleld today has no
meaning. We have seen that today in
many flelds—in political field and
other fields. The internal strength of
the country is the only  credibilily
which is realised in the international

* f2ld, We can show to the world our
internal  strength by  nationalising
these. (Interruption) After all we

should not forget that these #foreign .

companies have got a stranglehold not
only on our economy but also on our
officers. While participating in  the
last years Budget in respect of the
Demands for Grants of Petro-
leum Ministry. I pointed out that
many subsequent agreements were de-
finitely against the interest of this

etc. (Res.)

-
country. Even ugh it was pointed
out at the time @hen the agreements
were execuled that these were against
our national interst, those points were
overruled by certain interested persdns
in the Ministry itself.

The {foreign oil compgnies have
bought—I would not say, all the offi-
cers—a number of our officers. CThat
is why after retirement or even when
they are in service, we find that their
loyalty is in other countries. They
immediately shify to other countries,
the moment they retire, Therefore, I
do not think that, because we will lose
international credibility, we should
wait for six years.

We shculd also remember the fact
that our talking about nationalisation
today will lead these foreign oil com-
panies to repatriate more money to
their countries because they will feel
that, if they did not repatriate now,
ultimately they would not get their
dues. Therefore, Sir, 1 support the
move for nationalisation.

I have got great hopes on our new
Minister for Petroleum and Chemicals
who has been my political guru for
a long time. One of the American
journalists described him as the ‘gulc-
kest mind in Asia’, He may not be an
expert on oil, but at least he has the
quickest mind to judge what is cor-
rect, and I feel that, during his tenure,’
the quickest decisions will be taken*®
which will be to our national interest.
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18 hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-SIXTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU

-
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RAMAIAH): I beg to present the
Twenty-sixth Report of the. Business
Advisory Committee. .

MR, CHAIRMAN: Now the House
stands adjourned till 11 a.m. on Tues-
day, the 20th March 1973,

18.01 hrs. n

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Morcn
20, 1973/Phalguna 29, 1894 (Saka).
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